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APPLICATION UNDER SECTION 19 OF THE ADNINISTRATIVE 
TRIBUNALS ACT, 1965. 
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O.A.124/9q 

Upte : 5.4.1990. 

Applicant is present in person. 

Nrs.PJ.Shetty Advocate for Mr 
R.K. Shetty,, Counsel appears for the 
Respondents, 

BY consent adjourned to 
26-6-1990 for reply and further. 
directions. 

Advocate for the Respondents 
has undertaken to serve copy of the 
reply directly on the applicant 
before filing the reply in this 
office. The applicant need not 
remain present on that date. 

Dy.i Registrar 4  

Dates 26.6.1990 

Mr, S.R. Patwardhafl, Advocate 
for the applicant. 

Mr. Ravi Shetty, Advocate for 
Mr. R.K. Shetty, Advocate appears 
for Respondents. 

He has filed reply today on 
behalf of Respondents and has 
served copy of the same on the  
Advocate Shri Patwardhan. 

Since the reply of Respondents 
has been filed in the matter, the 
matter has become ready for hearing 
However, it is not possible to fix 
hearing date in the near future on 
account of other old pending urgent 
matters. This matter is, therefore#  
kept on Sine-die list. 

Mr. Shetty says that atthe 
time of fixing the date of hearing 
notice may be issued to Respondent 
No.3. Notice may also be issued to 
the Applicant No.1 with a request 
to inform the other co-applicants. 

y.Registrar. 
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